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• (See Rul 42) 1 	In The Central Adm ' 

inistrative Trjbunaj :: Guwahat Bench 
Guwahat 

SIiT 

No 
AppiLant( s ) -6-12002 

S  

RepOndeflt(s) 	149/ L 

Adoate for APplicant(s) 	
/• 

(P • 	d 
te for Respondent(s) 

Date

I7  

10.1.02 

 

Heard Mr. S.Sarm, learned 
Counsel for the 8pp1jcnt 

This 	 Issue notice 	
why the 

C. F
4;r 	

form 	 aPP2ication shafl as to 
tj 	

not be admjtt 
- MenuhU the sta o 	 t 	quo shah 

continue. Pate ...'/J//2Ls--,/, 

D 	 U8t o 11.2.2002 For 
adm155j0 

y, 

ft 
Member 	

/ 

Heard 1,3arned coune1 for the 
parties. 

The aPP1iCaton Is aQmxtted. 
C-411  for the records. 	

S 

List on 15.3.2002 for order. /A/J1ak 	
. in the meantimet interim 

order dated 
10.1.2302 shafl remain operative 

.5, 	S 	......•... 	

j• 	 ; S 	

' 	

•.• 	, 	c 
mb 	

M ember 	 V ce-h ian + 
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cr,1i4ci4.c/ £74 
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3.02 	Heard Mr. A.Deb Roy, learned Sr. 

C..S.C.....for the Respondents and also 

Mr. S.Sa rrna, learned counsel for the 

apolicant. 

yLI UFl(-,..UUL. JUJ. UiUI.. 

In the meantime, interim order 

- 

 

dated. 10.1 .2002 sha1Icbntinué. 

I . 	 L 
;Pernber 	 V ~ic'  C h ai rm ar, 

mb 

22.4.2002 	List the case on 16.2002 to 
enable the respondents to file written 

stat enent. 

dLt)_dId22 -f4cLO2_' 	 . 	 Interim order dated 10.1.2002 

shall continue. 

. 	
. 	 Vjohajnnan 

bb. 

16.5,82 	Written statement has been Piled. 

List the case for .  hea/ring on 11.5,2602. 

The applicantmay fi(e rejoinder, if 

cç 	 any, within two weak-from today •. 

Member 	 Vice-Chairman 

b 
- 	

m 	
'. 

11.6902 	Pass'äver for the day on the prays 

pra/ er of lea med counsel for the 

. 	

applicant. List on 12.6.2002 for 

hearing. 

(j L 
lember 	 * 	Vice-Chairman 

)\y \ 	c rQ 	 r9iVc 	mb 

126.02 	Mr.S.arma learned counsel for 

the applicant has sought for adjourn.'. 

mént to obtain fuher instructions. 

Accordingly, caseadjourned and to be 

posted for hearing on 24.6902. 

LM 	t4embet 	 Vice-Chairman 



Nts of the Registry 	Date 	 Order of the Tribunal 

6..8,200 	 Heard counsel for the oarties. 

Hearing conclucle8. Judgment delivered 

in open Court, kept in separate 

I .sheets. 

The application is dismissed 

in terms of the order.. No order 

as to costs.. 

ED 
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CtN1 RL AL)M I1\JI T k'siJ I 'Jx:; RIii UiIL 

GUVJAI-iATI iJCh 

2002. 

6-8-2002. 
AtaLOFUiCISION........ ........ 

SmtPiyali Chakraborty (Roy) 	 APPLIcANT(s) 

Sri S.Sarma 	 - 	 WVOGAT. FOR TH 

_VRUS_ 

Union of India & Ors. 

Sri A.Deb Roy,Sr.C.G.S.0 	 - 	JVuCTi FOR Thi 
RSPuNUflNT(S) 

rJ HON'i. 	MR JUSTICE D.N.CHOWDHURY, VICE CHIRMN 

H HON'k3L 	MR K.K.SHARMA, ADMINISTRATIVE MEMBER 

1 : Whether Reporters of local papers may be allowed to seC 
the judgment 7 

To be referred to the Reporter or not ? 

Whether their Lordships wish to see the fair copy of the 
judgment ? 

Whether the judgment is to be circulated to the other 

Benches 

Judgment delivered by Hon'ble 	Vice-Chairman. 

6 
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CENTRAL ADMINISTRATIVE TRIBUNAL, GUWAHATI BENCH. 

Original Application No. 6 of 2002. 

Date of Order : This the 6th Day of August, 2002. 

THE HON'BLE MR JUSTICE D.N.CHOWDHURY, VICE CHAIRMAN. 

THE HONtBLE MR K.K.SHARMA, ADMINISTRATIVE MEMBER. 

Smt Piyali Chakraborty (Roy), 
Wife of Sujit Kr. Roy, 
Hailakandi Road (Link Road) 
Silchar-5, Cachar. 	 ...Applicant 

By Advocate Shri S.Sarma. 

- Versus - 

Union of India, 
represented by the Secretary to the 
Government of India, 
Ministry of Information & Broadcasting, 
New Delhi-i. 

The Chairman, 
Prasar Bharati (Broadcasting Corporation of India), 
Akashbani Bhawan, Parliament Street, 
New Delhi. 

The Chief Engineer (Civil), 
All India Radio, New Delhi. 

The Superintending Engineer(Elect) 
Civil Construction Wing, All India Radio, 
Doordarshan Complex, T.V.Tower, 
Kolkatta-700045. 

The Asstt.Engineer (Elect) 
Civil Construction Wing, All India Radio, 
Silchar, Dist. Cachar. 	 ...Respondents 

By Advocate Sri A.Deb Roy, Sr.C.G.S.C. 

t 0 

CHOWDHURY J. (v.c) 

This is an application under Section 19 of the 

Administrative Tribunals Act 1985 seeking for a direction 

on the respondents to allow the applicant to work under 

U-"~the respondents as Clerk cum Typist on casual basis and 
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to regularise her service as per law. 

2. 	Facts - kpplicant pleaded that she was appointed 

by 	the 	respondent 	No.5 	after 	considering 	her 

testimonials. it was also stated that she shouldered higher 

responsibility 	and 	worked 	deligently 	under 	the 
was 

respondents. It/further pleaded that the respondents at 

one time took steps for regularisation of her service but 

it did not materialise and finally in the last week of 

December 2001 the respondent No.5 advised her not to 

was 
attend office but despite that sheL attending office and 

moved this Tribunal by way of this application for 

regularisation of service. The applicant also assailed 

the verbal order of termination. 

3. 	The respondents submitted its written statement 

denying and disputing the allegations. The respondents in 

the written statement stated that the applicant was never 

appointed as a Casual Typist cum Clerk. The respondent 

No.5 in the capacity of Assistant Engineer utilised her 

services as and when necessity arose by duly paying her 

wages as per rules. It was also stated that respondent 

No.5 was not the appointing authority and even the 

appointing authority could only appoint a person in the 

post of clerk cum typist being a Group 'C' post from 

amongst the candidates selected by the Staff Selection 

Commission. The respondents stated that the applicant was 

yever assured for regularisation in the post as the 

Assistant Engineer had no authority to appoint clerk cum 
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typist. The respondents cited about the ban on 

engagement of casual workers for duties of Group 'C' 

post and stated that she was utilised for some work 

purely as a temporary• arrangement and she ceased to 

attend office after 31.12.2001. 

4. 	We have heard Mr S.Sarma, learned counsel 

appearing for the applicant and Mr P.Deb Roy, learned 

Sr.C.G.S.0 for the respondents. Mr S.Sarma, the learned 

counsel referred to a certificate issued by the 

Assistant Engineer dated 14.9.2001 which indicated that 

the applicant worked under the department as casual 

typist cum clerk since December 1998. Learned counsel 

submitted that atleast by virtue of her long service she 

was entitled for conferment of temporary status. Mr 

A.Deb Roy, learned Sr.C.G.S.0 on the other hand 

submitted that there is/was no provision for conferment 

of temporary status in Group 'C'. Therefore the question 

of conferring her temporary status did not arise. Mr 

Sarma, the learned counsel for the applicant stated that 

the applicant was willing to accept a lower post other 

than Group 'C' to enable her to earn her livelihood. The 

learned counsel also brought our attention to the 

Government of India's order at Appendix to FR 26. As per 

the memorandum certain exemptions were given for, passing 

typewriting test and those exemptions were related to 

granting increments. As a.matter of fact more exemptions 

w provided which are not necessary to go into by us 

since those are not relevant for the purpose of 
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adjudication of this proceeding. On consideration of all 

the aspect of the matter we do not find any 

justifiable ground for issuing directing the respondents 

to consider her case for regularisation did not arise, 

more so, when there was no appointment of the applicant. 

The applicant is seeking appointment in a public post 

which can only be filled up on adhering the norms or 

rules of recruitment. If the applicant worked as a 

casual typist cum clerk under the respondents by itself 

will not 	confer her any 	right for 	regularisation. 

Appointment to those posts are to be made as per the 

recruitment rules, other methodology are forbidden. Mr 

Sarma lastly referred to the office memorandum dated 

2.8.1993 which pertains to regularisation of adhoc/daily 

rated/casual LDC5/Stenographers Grade III/ 1 D 1  in .various 

central Government offices. The aforesaid memorandum was 

relatable to those persons who were covered by the said 

notification. By the aforesaid notification the 

Government of India took an one time measure for 

regularisation of adhoc LDC5 in various Central 

Government and subordinate offices by allowing them to 

appear in a special qualifying examination conducted by 

the Staff Selection Commission in December 1993. The 

said notification was issued as per decision of the 

Government as one time measure. The said notification in 

facts of the case shall not come for the rescue of 

the applicant. 
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In the circumstances stated above there is no 

merit in the application and accordingly the same is 

dismissed. 

There shall, however, be no order as to costs. 

~Z--'' - ~ C 
K.K.SHARMA 
	 D.N.CHOWDHURY 

ADMINISTRATIVE MEMBER 
	 VICE CHIRMkN 

pg 
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BEFORE THE CENTRAL ADMINISTRATIVE TRIBUNAL 

6UWAHAT I BENCH : LJWAHAT I 

ici. 	12002 

BETWEEN 

sn't Piyali Chakraborty (Roy), 
wife of Suiit Kr. Roy, 
Haila.kandi Road (Link Read) 
Silctutr-5 1  Cachar.  

-AND- 

Union of India, represented by the 
Secretary to the Government of India, 
Ministry of Information & Broadcasting, New 
DeIhi1. 

The 	Chairman, 	Praar 	Rharati 
(Broadcasting Corporation of India), 
Akashbani Bhawan, Parliament Street, 
NØW LGifl1. 

 The Chief Engineer 	(Civil) 	(All India 
Radio), 	New Delhi. 

 The 	Supdt. 	Engineer 	(Elect) Civil / 
Construction 	Wing, All 	India Radio, 
Doordarshan 	Complex, 	T.V. Tower, 
Kolkatta-70004 

. The 	Asstt. 	Engineer, 	(Elect) Civil (' ( 
COnstruction 	Wing All 	India Radio, ) 
Sil:har, Dist-Cachar. 

•1 

	
p(a_Qde n ts  

DErAILS OF THE APPLICATIONS o IVI 

L1LQ1. 1. LLc;MuR_L iFf gBn8. 	n'&L I!ilSi 1I±Ui 

IS MADE. 

This 	application 	is 	not directed agains.t any 
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/ 

• prticular order but has been directed against the 

aLtion of the Respondents terminating the service of 

the Applicant by an oral order. The Applicant was 

wrkirg as a casual typist-cum-clerk since 1998 in the 

ofica of the Assistant Engineer (Eiect) Civil 

Cnstructic,n Wing, All IndlaRadjo, Silchar. Now the 

R,,spondents have asked her not to attend office any 

f4rther with effect from 31.12.2001. No formal order of 

termination issued to her. 

2.1 
 

LiliMLQi 

That the Applicant declares that the instant 

a4plication has been filed within the lmitatin period 

pescribed under Sectin 21 of the Central 

inistration Tribunal Act, 1985 

3 	1iL9I QE Th TRLL 

The Applicant further declares that the subject 

m4ter of the case is within the Jurisdiction of the 

inIstratjve Tribunal. 

E-APIG PE fl 

1 That the Applicant is a citizen of India and as 

he is entitled to all the rights and privileges 

sguaranteed under the Constitution of India and laws 

thereunder a 

.! That the Applicant possesses all the required 

uiification to hold the post of typist-'cum-clerk 

?r the Respondents 	After passing her H.SILC. 
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eminatjon, she acquired diploma in type writing in 

and after that having come to about the vacancy 

o4urred In the office of the Respondent No. S she 

aplied for the same. The Respondent No. S after 

casidering all the testimonials and taking into 

cdhsideratjon the vacancy position appointed her as 

caual typist -rum-clerk. 

Copies of the ELS.LC. pass certificate s  diploma 

certificate and c:ertificate regarding her casual 

appointment are annexed as Annexures-1 a DSL 

respectively.  

. That the Applicant after her aforesaid appointment 

a$ performing duties to the satisfaction of all 

orcerned and being satisfied with her work 	and 

f1iciency she was asked to soldier even 	higher• 

besponsibilities on need basis apart from her regular 

*ok. The Respondents used to pay her salary against 

ard receipt which is the format prescribed for such 

I 
Some of the payment receipt are annexed as 

roll y. 

h4I That the Applicant begs to state that she possess 

the required qualification as prescribed for the 

ost of clerk-rum-typist and as such her case for 

1elarisation Is required to be consithred taking into 

9aideration her length of service and experience. The 
e+ondents are very much in need of her service as 

the is no other qualified person to hold the said 

\4 

Pc 
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post. In fact the Respondents assured her for. her 

reqularisatian ion the said post of typist-cum-clerk 

but same never materialised inspite of her repeated 

persuasion 

45 That the 1pplicant begs to state that during her 

service tenure she use to work as a cierk-cum-typist in 

addition to despatth works. Process for her 

regularisaticn of service initiated at the level of 

Respondent No. 3 but finally nothing came out in 

positive. However, said Respondent No. 5 kept on 

assuring her regarding regularisation of her service. 

udden1y in the last week of December, 2051 the 

Respondent No. S askd her not to attend office any 

further. But the Applicant kept on attending the office 

and till date she is attending the office regularly. 

4.6 That the Applicant begs to state that the action on 

the part of the Respondents is perse illegal and 

arbitrary in termirating her service 4n a manner not 

prescribed under the law. 

4.7 That the Applicant begs to state that service 

rendered by her was upto the.mark and at no point of 

time she has been served any short of ccimplaiñ, 

I 
Memorandum otc. In fact s&vp had an un blemish ser'vice 

career and there is a regular need of her service 

because there is no other person to look after the. post 

of clerk-cum-typist. It Is pertinent to mention here 

that there are vacancies in the office of the 

Respondent No. 5 and the Applicant being qualified 

a 
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person for the said post could have been regularised 

instead of discontinuing tier service in an illegal 

manners. 

48 That the Applicant begs to state that in the office 

of the Respondent No.5 there are more than one vacancy 

in the cadre of clerk-curn-typist. It is noteworthy to 

mention here that till date no regular appointnent has 

been made in the said post of clerk-cumtypist and in 

fact there is no qualified person to hold the said post 

except the Applicant who is in possession of diploma in 

type writing. On the other hand work load of the office 

indicates the need of the service of the Applicant. The 

Respondents ought to have regularised the service of 

the Applicant taking into consideration her past 

service and educational qualification. 

4.9 	That the Applicant begs to state that 	the 

Respondents Instead of regularising of her service 

sought to dis-engage her from her service in an 

arbitrary manner without following the due process of 

law. Admittedly the Applicant was appointed as casual 

typist-cumclerk under the Respondent No. 5 after 

following the due process of law and as such the man;er 

and methød of terminating her service indicates 

malafide intention of the Respondents. The Applicant 

from a reliable source could come to know that the oral 

order of termination has been issued by the Respondent 

No. 5 as per dictation of higher authority and same has 

been done without foliowincj the due process of law. 
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4.10 That the Applicant begs to state that admittedly 

she was duly ernployed by the Respondent Not. 5 in the 

capacity of a clerk-cum-typist and as such without 

serving 	any 	prior notice 	of termination 	the said 

Respondent 	No. 	5 could 	not have 	discontinued her 

service as has been sought to be done in the present 

case. Presently she is attending the office of the 

Respondent No. 5 but there is every likelihood that 

finally her service will be discontinued/terminated. In 

the aforesaid facts and circumstances the Applicant has 

come before this Honble Tribunal at the earliest 

opportunity prayinq for a appropriate relief. The 

Applicant further prays for a interim protection from 

this Horble Tribunal apprehending discontinuation of 

her service. The Applicant is still continuin9 in her 

post and she is attending the office regularly as such 

the principle of balance of convenience lies very much 

in favour of the Applicant and it is a fit case wherein 

Your Lordshlps would graciously be pleased to pass an 

appropriate interim order protecting the lntercst of 

the Applicant. 

4.11 That this application 'has been filed bonafide and 

to secure ends of justice. 

5. GROUNDS W ITHL UL PROPROVIS I ONSL 

5.1 For that the action/inaction on the part of the 

Respondents are illegal, arbitrary and violative of the 

principles of natural justice and hence same is liable 
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to be set aside and quasheth 

5.2 For that the Rpfspandent have actcd lUegaily in 

terminating the service of the AppHcant by an oral 

order without following the clue process of law. The 

Applicant being a holder of civil post under the 

Respondents the protection under Article 311 of the 

Constltut1on of India is required to be extended to 

her. 5.3 For that there being number of vacancy under 

the Rspondents the Respondents ought to have 

regularise her service taking into consideration 

various scheme issued by the Government of India. 

Having not done so the Respondents have acted illegally 

and arbitrarily violating Article 14 and 16 of the 

Constitution of India and laws framed thereunder, 3.4 

For that the Respondents ought to have issued shoi, 

cause notice to the Applicant before terminating her 

service and having not done so the Respondents have 

violated Article 14 and 16 of the Constitution of India 

and on this score alone the oral order of termination 

is liable to he set aside and quashed. 

5.5 	For 	that in any view of the 	tnatter 	the 

action/inaction on the part of the Respondents is not 

sustainable in the eye of law and liable to be set 

aside and quashed. 

The Applicant craves leave of this Hon'ble 

Tribunal to advance more grounds both legal as well as 

factual at the time of hearing of this case. 

6. DETA ILS PE fli; 	Mgg E1atLIE!. 
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That 	the Applicant declares that they 	have 

	

ethausted 	all the possible departmental 	remedies 

towards the redressel of the qrievances In reqard to 

which the present application has been made and 

presently they have got no other alternative than 

approached this Hc3nble TribunaL, 

7 itta PENDING 1LUL AN Y. QIf& cQUaIa 

That the applicants declares that 	ne rsatter 

re'thng this ai:licatior is not pending in any other 

Curt of Lw or any other authopj ty or any other 

branch of the Hon hle Tribunal 

8. HELIEF SOUt3HT 

Under the facts and circumstances stand above the 

	

Applicant 	prays that the instant application 	b: 

admjttacj records be call for and upon hearing the 

parties on the cause or causes that may be snon and on 

perusal of records be pleased to grant the following 

rel iefs 

8. 1 To set aside and quash the impugned oral order of 

I termination and to direct the Rspondent to allow the 

Applicant to continue in the poat of clerk—cumtypist 

on casual basis. 

E2 To direct ,he cepundents to reguiarie the service 

of tha Applicant taking into consideration various 

guidelines issued by the tovernment of India and to 

e>tend her all consequential service benefits after her' 

such regularisation. 
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S.$ Cost of the appilcatzon, 

8.4 Any other relief/relapfs to which the present 

Applicant are entitld to under the facts and 

circumstances of the case and as may be deemed fit and 

proper by the Hort'bie Tribunal. 

INTERIM ORDER PRAYED FOR: 

During the pendency of this OA the Applicant prays 

for an interim order directinçj the respondents not to 

give effect the operation of the impugned oral order of 

termination and to al1w her to cuntinue in the post 

of clerk-cum-t-ypist until further order. 

THE APPLICATION IS FILED THROUGH ADVOCA1E 

PARTICULAFS 01: mi: POSTAL ORDER 

(1) I.P.O. No.: 

(ii).Date 

(iii) payable at Guwahati 

LIST OF ENCLOSURES 

I 
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VERIFICATION 

• 
I. Smt Piyali Chakraborty (Roy), wife 

of Sujit Kr. Roy, aged about 27 years, resident of 

Hal,iakand Road (Link Road), Silchar-5 9  Cachar, do here 

by solemnly affirm and state that the statement made in 

this application from paragraph 

• 	 rue to my knowledge and 

those iiade in paragraphs 	 are 

matters records of and 	informations derived 

therefrom iihjth I believe to be true and the rest are 

ny humble submiion before this Honbie Tribuna1 

• And I sign this verification on 9th day of 

January 20020 	 • 

'S 	- 
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"- 	 3 	ANNEXURE 

PRASAR BHARATI 
(B1'JI\DCASTIN(3 CORPORATION OF INDIA) 
0F tCC OF THE ASSISTANT CNGINEER(ECT) f CIVIL CdUSTRUCTION WIG:ALL INDIA RADIO • 	 . 	 SILCHAR •' 	GILC, 

•• 	

. 	

. 	 I 

	

NO, CWS/AE(E) '3l/2001...2002/JL, 	

. 	

Dateth.. 	'i 

11 	 TO WHOM IT MAY CONCERN 

This 4 3 te certify that Smt, Piyajj Chakrovarty (Roy), . 	

Daughter of Lite Bidhu Bhushan Chakrobarty of Link Road, 
•:'Rod 0  Si' char -6, is Working asa casual tYpiSt_uc1Qrk in 
thj of f'ce Since December 1 1998, -. 	 •. 

She i Sincere energetic and of pleasent charactor, 

.i which her every success in life, 

ASSI$TAp ENGIMEER(ECT) 
- 	 CCW ::: AIR :::: SItHAR 0  

iO4t:4: Ejeø' (Wvd,*et 
V. 	9Ith 

11 
	

4vocae. • 

'1- 

t1 

• 	 . 

- 

?V4 



Office sntirigency 
do 2. 

— 	do 
t_ 

•- 	• 

do 

-do : 

• 	do 

o. 
do • 

•_ 	
do .- 

-,- 	a9 

-. do4 

- 	do 

• 	... 	.'. 
T 

• 

-. 

dop 

ANNEXURE 
PRAS AR BI4ARATI 

(BROADCASTING CORPORATION OF LDIA) 
OFPICE OP THE ASSISTA ENGIN1ER (ELEcT 
CIVIL CONSTRUCTION VING ALL INDIA R1DI 

SILCFIAR. 	 . 	. 

(O• C#IlS(E)/48/99.,2ooO/O L/ 
I 	 - 

• 	- 
TO, 

Etecutive Engineer(E), 

	

t 	 Civil Construction Wing, 
All lidia Radio, 	 - 

I Wtz 
-, 

: 

fr118 •. Submission of I-land-receipt 1nrespect 
F. I. 	••j. 	 ... 	 -, 

4. Sir, 

C,o1L 

Please find herewith l(one)no MndReejpt 
L'ated 3.2-2000 for Rs.1,747.00 alongwith 15(fifteen) 
Nos.Supporting vouchers as lishted below, are being 
'ubmi1 ted for necessary pass and payrneut please. 

Date 	 Amount 	cisi 

. 
1/1 ,. 13-12-1999 Rs.134.00  

' 61 1/2 13-12-.19g9 5,00 
11012000 15.00 

q\' 1/4 12-012000 441,00 
1/5 18-01-2000 18.00 

? 	A 1.6 21-01-2000 68.00 
1 /7 2-01-2000 9.'00 

4'O 

1/8 2 4_01_2000 15.00 • r;:. 	.. 	... 1/9 24-01-2000 441.00 
- 1/10 201-2000 80,00 

1/11 28-01-2000 37.00 
i- • 112 28-012000 9 1 00 

/13 31-01-2000 10,00 
1/14 . 	02-02-2000 150 0 00 
1/15 

 
63-02-2000 . 	.31500 

& 	z' 

Total 1,747/ 

E,iclo :As above, 	 Your's faith ully 

- 	 A3SISTAMT ENGIMEER(ELECT) 
CCW : AIR . ':SILCHAR 0  

- 	
. 

V1 



.. 	.. 	.. 	.. 	
.. 	

••.• 
ANN 

PR.ASAR BHARATI.: ,   0 	
(BROADCASTING CORPORATION OF  

-•.. '•. . 

	

	 OFFICE OF THE ASSISTMENGINEER(ELECT) 
CIVIL CONSTRUCTION WING ALL IIA RADIO 

NO. CWS/tE (E)/48/99_2000/  

TO, 	 - 

The Executive Engineer(Elect), 	 - 

Civil 'Cotstructjon Wing 0  
All India Radio, 
GtMAHATI. 

SUBS 
* Subrnjssjon of HandRecejpt in respect o 

Six., 

Please 
alongwtth Supporting vouchers as 1ishtec hélo a subrnitte -  for iecessary pss and payment please. 

to •yr,NO and Date 	Amount, Ch 
Dt.3...3....2000 / 

e if', 

e ipt 
being 

Ic to,, 

• 	 ' 	

. 	 1/1 	10100 

	

1/2 	25-1-00 

	

1/3 	2 -.2-00 

	

1/4 	4 -2-00 

	

1  1/5 	12..2-00 
F 	

1/6 	25-2-00 

V . 	
. 	 '1/7 . 2800 

	

1/8 	1 3..00 
-.. 	 1/9 ' 2 -.3-00 

\\'1\ 1/10 2 -3-00 jv 
I 	

1/11 2 -3-00 

j 	.. 	 1/12 2 -3-00 
1/13.. 3 300 

! 	 E 	 1/14 3 -3-00  
....(,y\ 	

.. 

Dt,831Ooo 

I 	 •-'•.. 	.•.. 
V .. 	,_... 	/ç. 

.....................:. 

v. 

Rs. 10.00 

R, 28.00.:' 
;'.• 
	6.00..:>;' 

Rs.441,00 

. 1 0.00 

Rs.441,007 

RS.4.0O,. 

Rs.441.00. 'Offic 
'. 15 000 Expen 

. 	14.00'.' 

Rs, 24,00 

4.479.00 

Rs, 30.00; 	. 

Rs, 25.00,:: 
'1- 

Rs.550,00 •' 	
F/ 

o-c 	' 

4~1)AGD 
AIR at' 
t;1a.j. 59)- 

FM..., 
AIR 
1. 

Rs,3745 4 00. 

P4.150.00 C/o 

192_O0 

2O-2..OQ 

ncJ.o :- As ahove, 	
Your's fahfully 

oot 

OC 
	 ,c.cw, 



- 	 I 

	

-, 	 5 	
E 

	

'*( 	 RNNEXUR 
/ 	 PRA3AR BHARIpI 

(BR90CASPING CORPORATION OF INDIA)  
or."FICE OF THE ASSISTAT.ENGINEER(LECT) C IlL CONST1UCTEON WING ALL INDIA RADIO - 4 	,l' 	

CH 

45 Q •  CWS/(E)/49/200020 01/12( 

TO, 

The E:ecUtjve .Engineer(E1) 
Civil Cn'ri4 	W 

11. 	Incljä 	Radio, 
GUfAHTI 	 S S  

S  

"4! 

SUB:... Submjssjo 	of Har1c1recejpt'th.' 
respeCt Of self. / 	'• 

Sir, S 	

': 

rclosed please find 
RS. 1 , 70 2.00(R1ipees One tho usand 

herewith 1 no, H,R, of 
alcgwith 	 seven sUpportjn c  
subrnj tt 	 Vouchers as'ljsted 

hundred and 	o)only 
below are"veing , 	for flCC' Ssry PSs'c9 payrn nt please. 	' 

0 

H.P,/10 	1 S/Vr, 	No. & Date. 
Dt. 03/.2/20O1 

S 

Amount, Chargeable  
to_____ 

1/13/2/01 
, 	 12 • 00 

1/2 3/2/si Rs,441.00 
• 	 1/3 3/2/e1 Rs, 	33.00 

1/4 3./2/1 Rs,441Q0 
1/5 3/2/01 Rs . 	10.00 
1/6 3/2/01 Rs. 	18900 Offjèe 
1/7 3/1 

. lo.po 
1/8 3/2/01 Ps. 	10.00 

'exnces 

1/9s3/2/01 
.00  

1/10 3/2/01 Rs0441, 
1/11 3/2/r1 RS.175,00 

5' 	
S 

• 	 Tot .1',7O20O 

/ 	Efl10 - As above, 

Li 	
Your's faithfully 

(A .s .DAS) 
• 	 r

A3S30q ENGINEER (FUCT) - 

0'• 	 0, 
S 	

F 	S 	
0 I 

- 

- 

•1 •  

I S- 

A 

'S 

: 	
1 
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I 	IITI 	CThJT iIAL 	DiftISTRiT 	TJB1JIAL 

UWijTI 	JJCxI :: 	GiT - 

o r-2 
C1L.5F2Qo2 

Piyali QwJcraborty. 

Union of India 	, Crs. 

In the Eh tter of 

Writtn tatement submitted by th 

rponclen ts. 

The responnts be to submit written statements 

as followd - 

1 • 	That with re -  exd to nara - 1 of C.A, the 

res;onts bec to state that the respondent No-5 never Co 

appoind the a1rJcant ;o work in the of 	of the 

ineer(Eiect),CCW,AIR,Silcher as a casual typist- 

cur clerk and hence !to uestion arises to terminate the 

service of the aplicant by an oral order with effect 

from 31.12.2001. The resondent io- 5 in the capacity of 

sstt. .ir.eer 	ect.),CW,IR,lchar used her services 

as and when necessity arises duly paying her waaes asper 

rules. 

That with reCard to 	sT 2,3,& 4.1 the responc1ets 

be" to offer no comments. 

 That with rearc1 to pera - 	 .2 1 	the respondents 

iJer to state that is .iot correct that the aralicant 

hi submiLted application •to the respondents 1T05 havin 

. . ./ 2 . 



4'  

-2- 

come to know about the vacancy occurred in the office 

of the respondent No.5 as no advertisement/notice has 

been issued by the respondents P- 5. The post of clerk 

-cum - typist is of Group iCt cadre and the respondent 

Jo- 5 is not the appointin: tuthority. 2iven the appointiny 

authority can alsO apoint P. person 	in 	th 	post of clerk- 

cum- typist being a Group iCi post from 	rnonst the 

candidates selected by the 3taff Selection Commission 

Hen cc, the applicari t filed her application before the 

IiOrUb1 Tribunal with a r,alaried and misuidinC intention 

for ahsorDtjon in a GrouptCf Post under the iasar Bharati, 

ioacicastjnr Corrration of Indiax setting aside all the 

departmental recruitment rules. 

Copies of certificate rardin r.r her caal su 

appointment-nnexure - 2 . 3 are not true. nnexure 2 is 

a copy of Final Diplma xmination issued by the Govt. 

Rxigz aided Jyoti Vocational Train.in Centre,Noonmati, 

Cuwabati -20 and 4nnexure. - 3 is a copy of certificate 

issued by th respondent ITo- 5 without havinbr any support/ 

record.There is no record, that the a plicant was enca;ed 

in 

1+. 	That with retard to para 	the respondents beC 

to otate thatno appointment was made as stated by the 

applicant. It is not -th true that the applicant was asked 

to shoulder hither responsibility n need basis from 

regular 	 za work. In tact she performed 

her duties only when necessity of typin works arisses 

in the offise of the respondent iTO- 5 and. it is fact 

that her waces were paid throu:h the Hand- ieseipt 

Contd... .P/3 



(CPWi-2) for the period as 1cf py::ent receints ± he 

ac tually worked. 

Copy of payrertreceipt axc as mexure - 

J 'T 

That with reard to ara iç Lf .Lf  the respondents 

b 	to state that the resondent No- 5 is not the 

appointin authority in the Group iC Post ad there are 

plenty of candidates poses in the required qualification 

and it ls not true that there is no other qualified person 

to hoic', the poet of clerk -cut - typist. In tact the 

resT)onden t No- 5 never assured the api.licat for Z 

reeularisation in the post 	- 	of clerk -cur- 

typist as her has no authority to xx,  appoint clerk- cur'-

Typist. horeoverm ther is ''Ban on ana:erent of casual 

workers for duties of group iCc post''-Extract from pare - 

29(Swaiyis Iianc1. Book 	2002) Rlra -, annexed as 

nnexure - 

6. 	Tatzwith retard to para - L.5, the respondents bth 

to state that she works only when necessity of typiri 

works arscs and hence statrient of the the applicant is 

not true. It has already been stated in a para - 4.2 that 

for apr.ointrient in a post of clerk-curi.-typist in P. Group, tC 

cadre, the appointing authority is supposed to obtain 

candidate rom aonsst the selected 11t of staff selection 

Go?rrisgion hence statei:ent of the ar.1icant that "Process 

for her rs - uIarictjon of service laitiated at the level 

of the respondent No-5 " is ttally incorrect and baseless 

as well as risleadinr. There was ho advertiseiet or 

reui ition in the :ploy:en 	cchane cal1in candidates 

for aI:pointi:en t to the ro t of CLerk- Om- Typic t. treove, 

it is also not: true that: ce. r ITondnt No- 	suddenl.i 

dueinC the last week of De cen:her' 2001 asked the applicant 

Co et d... P/ 4 
V 



-L. 

not to attend office any further but the applicant 

is attending office reularly. In fact by the end of 

Decenthert2GCl no typin; works were there and it ± 

has 	tdy b'n stated earlier that she aotual.y worked 

on the basis of 1ccessity only. fhe statei::ent of the 

apiicant is thereforr not true and correct. 

7. 	That with fe:ard to nara - 	the respondents 

b 	to state that the statnrent of anplicr.nt is therefore 

not a at]. acceptable as no cjuestion of illeei/ariitrary 

action on the part of the respondents arise. 

3. 	That with reard to nara - L.7 & 4.3 the 

respondents bn: to state that the a nlieant was not 

appointed as an e:ployee in the office of the respondent 

i0..5 and çuestion of service upto the rark or issue of aiy 

norandur for snort coaplain a lest her perforr:ance not 

at all arises. The Respondnts 

appontLn; authority is ZE in 

si5 ) L 
1 4.. 	. 	 1 	L 4 - L 	 a.! 	e Lci.n 	ison 

vacancy of 	rk-(ur - fypist, 

bn to state that the 

constant initiation with 

for filtine up of the 

the dnly perissib1e 

charmel At pr'sent there is no typin: works 

and the work of the aplicant is not necessary. 

9. 	That with re:ard to para - -. 9, the respondents 

be to state that as no a:pintment in the post of 	erk- 

Ou*Tvnist was r:ac7c? to the anelican t in any ranner, 

question of enra -'oa t/dien- eaen t folLthwnr the due 

prcess of law aoes not at all arise. It is also hrouTht 

to the 1nol,e of the lion bin Court that there is no 

question of teraination her services as ncr the 

dictation of hiher authority since no appointrent was rade. 

Contd. 

-------- irr 	Ii 
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10. 	That with r[ard to para -1+.iO, the respondents 

be 	to state that 	thre is no 4uestion of bein duly 

employed by the respHident io-5 in 	the vacancy of Olerk- 

0um-Ty4st as such no ,uetion of servinc: any prior notice 

or termination to her arises and also no qustion of 

discontinuance arise hi the instant case.As such it is 

places hfore the lIon 1 ble Tribunal that r1ief sought for 

by the apr;Iic:nt is b seless and question of interin 

protection aprrehendi 	dis con tinuation of her service 

Is totally 111eal an misuidinc as at no point she 

was appoln ted, in any anner and she is not in en1aCement 

as no typing' works we e there by the end of iier0-

The applicant was not workine after 31.i2.01,attendinr 

of office reuiarly by the apiicant as stated. in hr 

applicat±on is not trize. , as she had not worked after 

• 	-. 	L' 

11 . 	That with rea d to pare. L1... 11 the resronden ts 

her; to state that the appliCation of the applicant can 

no t be termed as bona ide and may there fore be quashed 

and set aside. 

12. 	That with rea1d to para 5.1 of O.A. the respondents 

ber, to st vI.-A that thei'e is  no question on the part pf the 

respondents for commiting my iileal, arbitrary and 

violatje action forTrevaj1jni; natural justice. It is 

therefore prayed befoe the Honible Court to set aside 

the application. 

+Contd. . . 



13. 	That wita re:ard  to jara - 5.2, 5.3,5.L1. & 5.5 

the respondents 	±r be to state that as she was 

not a pointed at any tire in any rmer as already 

stted earlier,hence ue.tion of vioLtinr ,  articles L. 

iL'. & 16 of Constitution of India does not arises,hence 

the aprlicaion is liable t3 be set aside and quashed. 

lLf. 	Yhat with re;ard to para - 	& 9 the rspondents 

he to state thaL in viw of the st, , tenentd rraole aIov 

the applicant is not entitled to L'et  any relisf and 

to appi:ication may kindly be st aside. 

V E 1. I F I C A T I C N 

b 
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c' 2 ' -V 	T '' • iT! 
j.
T  V 	 .L i# j  

I, Shree fl.I. Yathan,3.xecutive Eincer(T1ec) 

I R, 	Guvjahati bejnn authorised 	o hereby soiernly 

dedare that the staterents rade in paras-1,2,. to 10 

are true to ny knov1.1:e an( stater:ents riade in paras 

,L1 	and 5 ace true to ry inforr:aiion and I }rC not 

supprsd any iiai fact. 

Lncl I sian the verification on this 

.1.1. 

Doc1ant. 
&ecuf lye Engineer (Electrical) 

W, As  I, R Guw 

th d ay 
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: 

(LbE:b...:•., 	 . 	.: 
JYOTP VOCATIONAL rFRAJNJNG CENFRE 

Estd - 1983 	 4 

Noonmati, GUWAHATI— 20 (Assain) , 

Xt  

jftniI 	1 Ici 	imttttzizt 

L 	 . 

/cL4 	or/.9s1c 

C/ r ç 	 (J 4 
	'V J 	'( 	

I 
r: 

lIdS aUirIJ i, t/gs (aLflfl 

I 	 -. 	 1!I 	 ,i 	Ic' 	ii 

.( 	(•'.n ho during Iho sos,o'.i 	 / 	
1't 	 Of IraifliUg LII. (1 caI,J4I4/()ngL rch 

tJCrnJ 	qpe _ wrt I i , atj /cIos g rcspLui a,1l flu s 	p;,.°a. OCt lI& 1118 	JnaI 	2)1pI0I(I. (J'' 	thOU 	- 

	

c: cr' 	f Ii 	 H 	'19 	'fi( 	cc,00r '  

u 	S 	per 12121111.I' 	£ Il 	11p01(H1 III iig 	(lULL 	 £iZO I (La. 	1)rp 	Ifllfl I I 

zi .I.enclgrapIr:J... 	 . 

c.1  cons;cIep l;irn/Iror q I€QI;/;ed Ia 	undo,'! Iio .' 1/io dulios 4: a cSon-,p;L' 

	

• 	 .. 	 .•'.• 	. 	. 	... 	.-. 	 .. 	. 

• 	. 	.: 	. 	. 	 . 	 . 	•.: 	., 	:... ' 	
kL' 

G 	li itt 	Jh  ç 	 - 	 hoti \TocatL n2! 1 r lnlig Cerire 

(As tn-i 

	

- 	 . 	 - 	................. 	••.•'-:- 	. 	. 	.• 

-J 



• 

NNEXDRE 

PR?SAR BHARATI 
(B.OADCASTING CORPORATION OF INDIA) 
OFtCEOF THE ASSISTANTNGINEER(ECT) 

/ f CIV EL CONSTRUCTION WING :ALL INDIA flADIQ ' 	
S ILCHAR 

L 

NO, CWS/AE(E)/37/2ooj?Qo2/JL.(. 	Datedz.. 	1' 

TO WHOM IT MAY CONCERN 

this s te certify 
that Smt, Piyalj Chakrovarty '(Roy), 

'Daughter of.  L.:ite Bidhu Bhushan 
Chakrobarty of Link Road H.K.D. 

•RoadQ Si:..char -6 is working as a casual. typist-cUffl..clerk in 
.'thjs off .ce stnce December 11993 

She i: sincere energetic and of pleasent àharactor 0  

I wh1 	her every success in life, 

ASSISTA NT ENGINEER (EICT) 
CCVI 	:AIR: : SILCHA 

#LS:g: EAyQp (fct7*eI. 

• 	I 
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• 	 . 	 .. 	 . 

:f 

.......
.. 	 .. 1/1 

1/2 

1/3 

1/4 

. 

1/5 

.1L. 	A 16 

2/7 

1/9 

1/9 

', 	,.t • 	.. 1/10 

1/11 
• 	 ;' 1/12 

i,'13 

1/14 

1/15 

Total 1747/= 

13-1 2-1999 

131 2-1999 

11-01-2000 

12-01-2000 

18-01-2000 

21-01- 20 00 

2-01- 2000 

24....01._ 2000 

24-01-2000 

2QO1-2 000 

28-01-2000 

28-o120OO 

3101-200O 

02-02-2000 

03-02-2000 

Rs 0  134.00 

5.00 

15.00 

441O0. 

18.00 

60•00 
. 9.0 0 .  

1s••00 • ,  

441.00 

• 	80,00 

37.00 

9,00 

10000 

15000 

31500 

AEXURE- 
•/' 	. 	 . 	 • 

PRASAR 1311ARATI 
:. 

 
J. 	. 	(BRO?tDCASTING CORPORATION OF 1.0x) 

OFFICE OF THE. . ASSISTANT ENGINEER (ELECT 
CIVIL CONSTRIJCTIONWING:ALL INDIA RAt)I 

S ILCHAR. 

4 CoIt, 

!:.JO, C"S/E(E)/48/992000/ 0 

rro 
The Ec.ecutive Evigineer(Elect), 
Civil Construction Wthg 
-1l Iidta RadjOQ 	0 

4 	 GUWAHATI, 
. 	• 	.. 

SUB - Submission of Hand-rec'eipti f 

Please find herewith 1(one)o. FLind-Recetpt 
Dated 32.-2000 for •Rs 0 1,747.00 alongwith 15 (fifteen) 

: . 	Uos.Supporting vouchers as lishted helow,.are being 
iubmii:ted for necessary p35 and payrnert please. 

7vr.r7 Date 	 Amount. 	harciea 71e to 0  

Oftce'conttngency 

-do 

•-: 	do 	. 
- 	 do 

-. do -. 

-do 

-do.. 

0.0 

- 	 . do •-- 

do 

do 

-, do 

-. 	do -, 
-do . 

: 

Enclo . Asabov 9 	 Your's 'faithfully 

'A3SISANT NGLNR (ELECT) 
CCW :: AIR ::::'SILCFtAR 



' 	L JT\ 7 	
ø 	r5-  -. 	NNEJE-. L1 C#O%d , (&' 	
PRAS2\R B - AATIt ? i 	 (BROADCASTING CO t POR?TIO OF INDIA) 	£ •: j /:. .. ,. 	

OFFICE OF THE ASSISTANT:ENGINEER(ELECT) 
 I / 	 CIVIL CONSTRUCTION WINO ALL INDIA PADIO 

r 

NO. 
 

r ' 	 TO 
The ExectLve lng1neer(cec), 
Civ.L1 Coiistructjon Wing 9  
All India Radio 1, 

• 	 0 	

' 	 0 	

0 	

': 	

0 

SU3 	Subrnj3jonof Hand_Recetht in respect Ose1f, 
Si D  

... 

'•'• f 0 	
P1eae find herewith o  3(three)Nos , Hacjpt a 101 9wjth Supporting voucher3 as lishted he1ow 	e boing subrnjtte for neceery pss and payment p1eae. 

1/1 	101..00 	(?s, 10,00 
5/225-1...00 	Rs, 28,00 
1/3 	2 2-0Q 	c. 6.00 
1/4 	4 -2--00 	P..441,OO 
1/5 	122...00 	Rs, 10,00 
1/6 	25.2...00 	Rs,4411,Q..-'' 
1/7 	28.oO 	Rs, 49,00 
1/8 	1 

Jgh 
-3-00 	Rs. 441. 00. Office 

1/9 	2 3-00 	Rs,15O0oOXpenpes 
I 	 1/10 2 -3-00 	 , 14000 	1 0 

 •, 	 1/li 	: 	 24,(j •o 

XY) 1/12 2 -3-00 	Rs478000 
1/13 3 -3-00 4% 0 30,00 	

0 

1/14 3 -3-00 	 . 250q.J .:. 
3 -1_0n 	 Ri 	O,fl 

fli /1u 

• 	

0 	

0 	 2/1 	u -2-U U lid. .1 5 U •(JO C/u (.4 1 )AD 
2/2 	10_2_00 	 for AIR at 

0

(.) 	 ,. o -2-) 	 k, .20cJ4- .•, 	••.• 

3/ 	 . 	
/R.8OO.(10\c/O 10KW FM 

3/2 	20-200 	 1po 	 AIR 

3.545,00 

	

Totj Rs.3745400 	•i,,/ 0 	•. 	
0 	

0
i . 

00 	• , 
	ncio :-. A ahov,Lr;( 

	
• 	Your's' fatthfully I 	/ 

0• 	 0 	

ant 
0, 	

0 	
,C', AS11chr. 

11 

) 
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XURE 
/ 	 P3AR BHATI 

'QADCASPING CORPOrlON OF INDIA) 	 \ 	h- / 	 O1FIC. OF TL ASSISTANT NGINCER(LLECW) 
C /lL CONSTRuCTIoN WING ALL' -INDIA RADIO 

SILCHAP5 	 :7 
110. cWS/4i(E)/48/200o_ 2 0ol/!2((,  

The Ex.cutjve Erigineer(Elect), 
Civil Construction Wing, 	 . . 

Inja Iladjo, 

I . 	 - 

SUB; Submission of Hanreceiptin 

	

-ctof se if 	 .. 

Sir ,, 	 . 	

. 5 	 . 	 . 

Enc1osd please find herewith.1np H 0 	of • 	Rs.l,702.oO(Rupes one thousand seven hundred andto)on1y 
alc'igwith 	

below are:.veing submitt 	for necssry pass and paym nt plèase G  : 

H P,/No, 1 S/yr 0  NO & Date, 	Amout 	Chrgeab1e Dt. 03/02/2001, 	 .. 	 . . 	 . 	

0 	

. to.. 

1/1 3/2/01 ks. 	12.00 
1/2 3/2/01 Rs,441,00 
1/3 3/2/01 	•' Rs. 	33.00 
1/4 3/2/01 Rs.441,00 . 
1/5 3/2/01 Rs 	10.30 
1/6 3/2/01 Rs 0 	13,00 Office 
1/7 3/1 	. Rs, 	10,po . exnce:s 
1/9 3/2/01 . Rs 	10.00 

1/10 .3/2/01 ' Rs.441,00 ' 
ks,175,00 

!.1, 570 2.0 0 

Yow-'i fith1ul1y 

(A.B,DAS) 

/\3SI3TJ\NT ENGINEr2R(:f;cT) 
CCW: A l PS :::: SILCHAR 

S 5 •  .............. . 	. 
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J fO? 
Prasar Bliarati 

(11rondcasti11 COFPOIflIIOfl of India) 

t)ircetOrfltC Cc eal 
Copernictis Marg New Delhi 

File 

 

t)nted, II • 1 .700 1 	S • 

No c- 	Ill /2U0 -l'U Cell 
	

NH 

'1 	 4 

/S.Ubj ct 

S 	 . 	 . 	

. 	

..,, . 

the Mmist of l&B have written to the CLO Prasar haratt that it 
I sn'rc wo[kti)l either Wttl 	' 

I) .  

has been observCd in many Court tascS 
iiiu 	 - 

Akashvafli or DoordarShan continue to implead Secreta l&13 as a respondent anW 

Sccreta 	
l&6 is invariablY 1plcdcd as a respondct in ContCflWt pCtitiOtiS 

Minist 	
of 1&B have advised that all legal p

r oceedings in which Central 

GovetnrnLlt and Pnisar Uhuatt have bcen 11111) 	
be attcndLd by Prasar l3haratt 

particularlY lfl 
cases wherc no spcciiiC reliU is sought from Mtnis1 of 1&B In 

this conncctlOfl a copy of Ministry of l&B letter No 

/ 
addressed to Prasat Bharati is enclOsed (AnnCXUrC 

 

2. 	
it is requested that all Sections dc(ndiflg any court cases tiled 

against Prsar harati may 	
tl\( int1al stage of lnstitUtt0fl of,  

such a 5procccdt11g5;S tt1L ic 
rlayb0 got corrected in the coOrtribun 

making a-suitab 	110 ll this rcgrd The Ministry 	will howcVCr 

contiflUC to provide assistance to Prasar Bharati wherever it is sought. 

3. 	 it is also rcquestcu 	
a list of court cases filed against Prasar 

Bharati pending as on date where Secietaly l&B h; also impleaded as one of the 
respondents may also please be Furnished to Prasaf Bharati Section, in the enclosed 

// Prolorilia (AnnexurC ii). 

1iru iniMC)RANDU4 

5/ 

L 

A. SUURAMANIAN) 
Deputy General Manager (I>ersoflflCt) 	• 	 S  

1'o (S:l(A), S-ill, S-1V, A&T Sections) 

2. 	
DG:A1R (S-lI, S-Ill, S-1V(A), S-IVW), S-VU! Sections) 

•.'? / 	
(..._opy to: 

ci R- 	•t.•• Shri D.V.S. R nga0(i(A), lXi:DL) 

2. 	Shri l3abu!al, 	-(A), DG:t\1R 

• 

. 5 

5 	 5 	
-- 	 .3 	S. 	

• 

Enc'!: As joV2. 
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::. 	. 
rhe.;ey to 
	ie Board 

 

	

asar:3harat i (Bi 	ing 
pctajcr C C India) 

I Dcc'rdarhan Bn 
lendcLt5e 
Nw DIhj 	 . .-.-•-, 

	

• .'_----- 	S  S 	 • 	S  

Subject
Central 

and. the Prasar Oharat i 

Sir, 

5-  

I 

(.'overnnIer 	:.. 

To 

GOVERNMENT OF INDjA 	
UR.: 21!01. 

CN ) P. 
MINISTRY OF INFORMATV)N rl. IflOAocA-rINJ( 	. 

Iff ii i 	mrr, 	Ci'i 	I )( OOi 
. A' Vin 	5j 8hvn, Now DcIij - 110001 	 . 	 . -.. 

((y)lI 	. IR • 	.° 	(c 	( 	. 	. 	
S. 	

S.",, 
Uate 

I am djreted tc state that according to SCcion 16(d) of the Praar Bhar 	i(Broadctin Ind) Act, 1990, all 	 CCrpora jcn c  suj 	and oth 	legal prccdjnas ir1stitud Cr whjch cculd 'have ber een instjtutpd 	or aga1n 	
the Central Government immediately before the 9PPoinred day for any marcr . 
	rela tion to A¼ash.a 	r Docrdarshan or both may be c 	nued' aaainst the COrpQ-aj0 	

cr 	flSt1tUted . . by or .• 

2. 	In 	'hew of 	the 	provjsjo1i3  	in 	t h e Act,  	this 
t h e 	pr 

 

	

had bn  	ajnjt  	the ISSUES c'onneted with 
ccedure   to   be  adopted while handling legal 

SUits/proceedings involving the Central Gc'iernrnet and 
the Prasar Bharatj l!nistryoL: 
Affairs, 	 1aw, Ceptt. of 	ga1 advice in the matter was sought have sent 
their, advjre in relation to two specific situations as 
envisaged in the Act : : 

	

i) 	Al! 	sujs 	and 	other 	legal 	Proceedings instituted 	by 	or 	against, t h e 	Central 
Government immediately before the aDocj'od : 
day [Cr anyiier1flreationt 	Akashc-anj or 	

may becr1nuedb - 	 acainsi the Prasa' Bh 	
c

arati ; and 	. 	. 
 

Sl u 1. t's and lcaj 	proceedings which ccud • 	
have • bri 	inst it u ted 	by 	cr 	agains t 	h CntL! CcI.enrlIej1t beLcre 	he aocjntd day - 5----  --•------ -5-..--. 

may be in5tjtud by or aa 1nsL the Prar Bhrat i. 	 a 

69 

S  

C.cntd. . .2/- 

I". 

• 	• ••• • 
	 • 	.•, S.  

• 	5, 



! 	/ 

In 

I,,, 	

.- 	 , 	

r 	 • 

\ 	. . 	 • 	 ::- . •; . -- • 	 -- 	

. 	 - 	 . 	. 

. 	 4-- 	 -- .- 	 . 	 -.-.-- ---------... 	

. 	 . 

1t L reg a 	
C-3 1 	

e;_:1tiait 	
1 	ch 

lt/LeI__Or_0CemnY ouL 	hiaL I 
a 	

1 

/
C,,3

Rn 	irnpleaded 	before • the 	establiment ' c 

rporatlofl 	TheOC 	they have 	dvithat in such

seS, the 1jfljStY Ot Infoinati0r1 	nd

1e an 	 J6 (d) of the Ac 	reOUeSLina 	t t 0

bsLltUtC 	
fl 

itsp1aandtOcCflt1

Psar Bharati. 	SimultaneouSlY' 

asar 
Bharati wculd also be requested by this MiniStry 

 file a similar ap pliation. 	Fher action will. 

taken as per the direction of the Court. 

4 	'Hth reaarC Lo (ii) in para 7 above 	
it has been 

pressed 	rha 	the 	Ministry 	of 	Information, 

	

oac3Sting may not have itself instituted any case 	>' 

a f t e r the estabi5h111t of thy' Corporation- 	
uowe:'er,' ' 

there may be a case 	instituted against the Central. 	
'. 

Gjvernmeflt or against the Cent cal Government as wellS as 

iaar Dhutptl or ayai nst Pr ,at Bhrat 1 only 	A4 C3C 	I 

ild solely 	
aainSt Prast Bhardtl would no doubt 	e 

detended by Prasar Bharat 1 theIfl3elVes 	 a ee 1 I 

hds 	been 	instituted 	against 	the 	Central 	GoveflMeflt'''iI"i' 

Jit 	1eadit1qPra5 	Bharat i 	MniStCY ul,ot 	( 

fôrmation and Broadcast ing has been advised to 
Eilb  

10 

aoiCaO 	in 	the court 
 

sect0fl l6()d requestiflg 	it 	
o subst i tue 

Bharat i 	for Central Governt11efl 	'praar Bhatt 	 fI 	
iIIç 

also have to file a sim tar 	
I icatlOn and further , 

action may be taken as per 	
rtiOfl of the Court 

rurther, the Ministry of Law ha 	
dvised that where both 

th Cent ral Government and the Prasar Bhaç 
i 

imoleaaed, it ma 	
not bo ne osary for the MinistrY of 

tnLoCtflaLiOfl & B ro ac 	Eng 	otile a coUOLer affidavit 

or to defend the case unless so diCe,d by the Court- - 

I'niead .the Ministry of InforJ 	
on & 3oadcastiflg 

wouLd request Prasar Bharai to defend the case as well 
as the interest5 of. Central Govern(ent also in that. 
case. Thee cases would be left to be handled by Prasar 

Bharati. 
- 	 . 	 " 	.i 

	

-k. 	hQ 

5. 	It may, also be mentioned. here 
umt. 

establi3h1ent 	of 	Prasar , Bhacati 	it 	becomes 	t h e 

r e 

Doordarshan'.' 	
Ihe MinisttY of InfoCmflatiPn.& Boadca•Stiflg 

FIIvide assistance to Prasar Bharati either in 
terms of past facts of the case or otherwise on 'a 
reference frcm Prasar Bharati to the MiniStry 

• 	 ----- 



i•'./ : 
•v.'\' (•• 

• 

- 	 . 	 • 	

.: 

'. 	 ,• 

/ 	6. 	The conts of the advice of  
is 	being 	communicateb 	to 	you 	f or 	faci1itinc 
aDtJLate 	:cns 	wherever 	required 	in 	riu 
Sirni!a - ly, the cncened s 	-i-orain this Ninis.t 	4'H: 	•:.... 

-- 
 

also - ri 	n hnJllnc suit anc legl 
Dccc eec i n g s 	______  

cUr3 fa i 
 

14 
1 

PL3vin Si'iada 	tI /I 

	

Directoc(t3P) 	tI 

4 . 

	

Copy to 	1nEocmt1on and 	ecsay acticn to 	 I  

1 	DC, AIR/DG, Doociarshan 

	

S ... 	•••••••• 
2. 	Al! 	oCficecs 	and 	sect ions 	in 	,Lhe 	: • 

8cadcasirig wing in t h e Ninisty. 	. 	 . 	 S.. 

• 	 . 	 Jt•.
.............. 

i t 
PCaVIA Scivastava .) S 

o (TP\)  

cis 

< 
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BEFORE THE CENTRAL ADMINISTRATIVE TRIBUNAL 

GUWAHATI BENCH 

OA NO.6/2002 

Piyali Chakrahorty 

- Applicant 

-.VERSUS 

UIO & Ors 

.... Respondents 

/ 
Rejoinder to the Written Statement filed 

by the Respondents 

That the applicant has received a copy of the 

Written Statement and has gone through the same 	Save and 

except the statements which are specifically admitted herein 

below rests, may be treated as total deniaL 

That the applicant for the sake of gravity begs to 

place her reply to the Written Statement in a consolidated 

manner against the issues raised by the Respondents 

Following are the issues raised by the Respondents 

The applicant was never appointed by the 

Respondent No5. 

For the appoint to Grade 	C' post Staff 

Selection Commission is the recruiting agent 

/ 

_____ 



p 

0 

There is no record that the applicant was 

engaged in the year 1990. 

She was engaged on necessity basis only 

Reply  of t. he applAcan t 

c) 	In para 1. of the Written Statement the 

Respondents have admitted the fact that the Respondent 

No.5 utilized her service making payment as per Rules. 

it is stated that since the service of the applicant is 

of casual in nature, so question of appointment taking 

into consideration the fact situation of the case was as 

per Rule. It is not a case of the Respondents that she 

never performed duty under the Respondent No.5, rather 

the certificate and the official communications indicate 

the fact that she was a bonafide employee of the 

Respondents. 

B) 	The 	applicant in respect of the 	issue 

regarding the regular selection procedure through SSC 

states that under the Respondents there are still 

regular Group-IC' employees who got their educational 

qualification not to speak of sponsoring their name 

through SSC or any other alike recruiting agencies. 

dmittedly, the applicant in a bonafide employee of the 

Respondents and as per provisiohs her case for 

regularisation as a departmental candidate is required 

to be regularised. As per the rule guiding the field 



-3- 

departmental candidates working on temporary basis can 

he regularised in Group'-(' posts relaxing the normal 

rule for recruitment. In the instant case admittedly, 

the applicant is a departmental candidate and her case 

is required to be regularised relaxing the normal rules 

required for direct recruitment instead of dispensing 

with her service as has been sought to be done in her 

case 

 As regard to the issue of non-availability of 

record w.e.f 1990 the applicant states that she got her 

initial engagement in the year 1998 and hence the 

question of availability of records pertaining to 

service in the year 1990 does not arise The applicant 

is in possession of all the records including the hand 

receipts and other communication and she craves leave of 

this Hon'ble Tribunal to produce the same at the time of 

hearing of the case. 

As regard to the last issue regarding the 

mode of employment the applicant begs to state that 

basically u,nder the Respondents there are to modes of 
, 

employment namely (1) direct recruitment (ii)temporary 

appointment The appointment made to the applicant falls 

under the second category which is an appointment on 

temporary basis, pending finalisation of regular 

selection 	Since the applicant is in possession of all 

the required qualification for direct recruitment and 



- 

ME 

she being a departmental candidate, the Respondents 

instead of resorting to cumbersome process of selection 

ought to have taken up her case for regularisatian even 

without dispensing her service 

3) 	That the applicant begs to state that she 

being a qualified person to hold post of typistcum-

clerk under the Respondents her case is required to be 

considered for regularisation taking into consideration 

various office memorandums issued by the government of 

India in the subject of absorption of casual workers 

VERIFICATION 



7/1 
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LLJ _L__EL..c I__ _IJ1 

I, Smt. Piyali Chakraborty (Roy), tdfe of Sujit 

Kr. Roy, aged about 27 years, resident of Hailakandi Road 

(Link Road), Silchar-5, Cachar, do hereby solemnly affirm 

and state that the statement made in this application from 

are true to my 

knowledge and those made in paragraphs 

are matters records of and informations derived therefrom 

which I believe to be true and the rest are my humble 

submission before this Hon'ble Tribunal 

And I sign this verification on 	bt day 

of June, 2002. 


